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Reduction in Prices of Medicines

250. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have de-
cided to reduce the prices of medi-

cines and essential drugs by formu-
lating a new cost structure;

(b) if so, the main features of the 
new system of drugs to be covered; 
and

(c) whether it is a fact that Cen-
tral Government have appealed to 
State Governments to reduce the 
incidence of Sales Tax on Life Saving 
medicines and essential drugs, if so. 
which States have reciprocated by 
reducing or agreeing to reduce the 
Sales Tax on medicines?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a) 
and (b). The new pricing policy pro-
vides graded mark-ups for Categories
I, II and III formulations with com-
paratively lower mark-up for Cat. I 
and II Cat. IV formulations wlUl be 
free from price control. The proposed 
rationalisation may result in changes 
in the prices of individual formula-
tions. The scheme is expected to en-
sure that essential formulations are 
available to the masses at reasonable 
prices, and at the same time, not make 
the manufacturer of formulations an 
uneconomic operation for the formu- 
1 a tors on an overhall, basis.

(c) Finance Minister has written to 
State Chief Ministers on the 26th 
May, 1078, to initiate action as expedi-
tiously as possible to withdraw the 
sales tax and octroi duty on drugs and 
formulations. Some State Govern-
ment have intimated that the propo-
sals are being examined whereas re-
plies from others are still awaited.

Suggestion to set up Fertiliser Plant 
baaed on Bombay High Ga* in Knlaba 

District, Maharashtra
251. SHRI D. B. PATIL: Will the 

Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment of Maharashtra have sugges-
ted that the fertiliser plant to be
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established in Maharashtra should be 
established in Kulaba district;

(b) whether it is a fact that Maha-
rashtra Legislative Assembly and 
Council on 22nd June, 1978 have re-
commended by an unanimous resolu-
tion that plant would be established 
in Kulaba district and have as well 
suggested site for the same; and

(c) if so, what is the reaction of 
Government of India about above 
mentioned request?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Yes, Sir. Both Houses of 
the Maharashtra Legislature have pas-
sed a unanimous resolution on 
21-6-1978 suggesting that the propos-
ed fertilizer project based on Bombay 
High Gas should be located at Thal- 
Vaishet in Alibag Taluka of Kulaba 
District, South of Bombay. A Task 
Force of the NCEPC which had been 
requested to investigate on the en-
vironmental impact of the proposed 
fertilizer project on different possible 
locations, including Thal-Vaishet, has 
also submitted its report. Govern-
ment will take a decision soon on 
location of the project in the light of 
the recommendation of the Task 
Force and the views of the Maha-
rashtra Government.
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Malpractices in Railway Reservations

,253. SHRI P. K. KODIYAN; Will 
the Minister of RAILWAYS be plea-
sed to state;

(a) whether Governments’ attention 
has been drawn to the complaints 
about rampant corruption and mal-
practices in Railway reservations; and

(b) if so, what are the details and 
what effective measures are belnK 
taken to stop unsocial activities in 
Railways?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) num-
ber of complaint8 alleging corrup-
tion/malpractices in reservations 
have been received.




